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29.08.2019─ Mr. Rakesh Taneja, learned counsel appearing on 

behalf of the Appellant, on instructions from Mr. Amar Baid, Director of 
the Appellant Company who is present, submitted that the matter has 
been settled between the parties and he has been asked to withdraw the 

appeal. 

 Mr. S. Ravishankar, learned counsel appearing on behalf of the 
Respondent submits that a joint agreement has been reached between 

the parties today itself i.e. on 29th August, 2019. As prayed for, they are 
allowed to file a copy of the same to this Appellate Tribunal for keeping 
the same on record. 

 The appeal stands disposed of as withdrawn. No costs. 
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